
 an>

 Title:  Regarding  anonymous  telephone  calls  and  abusive  SMSs  on  Hon'ble  Member's  cell  phone.

 SHRI  SUDIP  BANDYOPADHYAY  (KOLKATA  UTTAR):  Sir,  I  want  to  give  an  information.

 Sir,  Iam  receiving  threat  calls  in  my  mobile  since  last  evening.  I  received  the  first  SMS  at  1.25  p.m.  Normally,  I  do  not  go  through  SMS  received  from
 unknown  phone  numbers.  Here  in  this  message  it  was  mentioned:  "You  will  be  killed  in  Delhi  and  your  dead  body  will  be  taken  to  Kalighat".  It  is  a

 place  where  my  Chief  Minister  resides.  After  that,  it  is  also  written  that  you  are  bastard's  son.  It  is  with  me  on  my  mobile  and  everything  is  there.

 Then,  a  second  SMS  came  asking  me:  "
 Why  are  you  silent  in  spite  of  my  intimation  to  you?"  Then  he  accused  me  by  telling  something  in  a  very

 absurd  wording  which  I  cannot  mention  here  due  to  prestige  of  the  House.  I  tried  to  check  it  up  before  I  talked  with  the  Chief  Minister  of  West

 Bengal.  She  categorically  made  a  tweet  and  held  a  Press  Conference  also  in  Kolkata.  She  also  suggested  me  to  place  it  on  record  on  the  floor  of  the
 House.

 Sir,  I  sent  a  counter  SMS  on  that  number  and  I  found  that  he  received  it.  After  that  he  sent  me  two  more  SMS  one  at  2.15  p.m.  and  another  at
 2.24  p.m.  These  two  are  also  having  a  language  which  is  dangerous  in  nature.  I  feel  that  they  are  so  much  ugly  language  that  on  national  television,
 these  are  shown  with  blank  spaces.

 One  year  ago,  when  I  was  badly  ill  and  was  on  life  and  death  battle,  three  thefts  took  place  at  my  residence  in  Delhi  itself;  After  that,  I  shifted  to  MS
 Flats  for  security  reasons.  But  I  do  not  know  what  is  going  to  happen  now.  Last  time,  the  hon.  Speaker  and  the  Home  Minister  took  major  steps.  But
 these  things  are  going  on  continuously.  I  do  not  know  who  this  person  is  and  from  where  these  are  coming  but  everything  is  there  with  me  on
 record.  I  would  request  you  to  direct  the  Home  Minister  to  look  into  this  matter...(  Interruptions)

 HON.  DEPUTY  SPEAKER:  Now  you  listen  to  the  Minister.

 कौशल  विकास  और  उद्यमिता  मंत्रालय  के  राज्य  मंनी  तथा  संसदीय  कार्य  मंतालय  में  राज्य  मंत्री  (शी  राजीव  Gara  रडी)  उपाध्यक्ष  महोदय,  सुठीप  दा  ने  जिस  विषय  को  उठाया  है,  क्दू  सरकार
 के  लिए

 ...।  व्यवधान  )

 oft  सुल्तान अहमद  (उलूबेरिया)  :  आप  क्यों  हर  चीज  पर  सवाल  उठाते  हैं?  ...  व्यवधान  )  यह  बहुत  सीरियस मामला  हैं|  ...(व्यवधान 3

 थी  राजीव  पूताप  रूडी  :  हम  सीरियस  मामले  पर  ही  उत्तर  देने  के  लिए  खड़े  हुए  हैं।  (व्यवधान 3

 महोदय,  सुदीप  जी  ने  जो  विषय  रखा  हैं।  (व्यवधान  )  पश्चिम  बंगाल  के  मुख्य  मंतू  पर  ...  व्यवधान  )  क्या  यह  अपने  मुख्य  मंत्री  के  ऊपर  उठाये  गये  सवाल  पर  उत्तर  नहीं  सुनना  चाहेंगे?  ...  व्यवधान  )
 उसी  विषय  पर  बताया  जा  रहा  हैं।  पश्चिम  बंगाल  प्  मंत्री  के  एक  ट्वीट  में  ऐसे  कुछ  तथ्य  उभरकर  आये  हैं,  जिसमें  संभवत:  कुछ  लोग  ...।  व्यवधान)  कौन  सी  ऐसी  ताकत  है,  जो  उनको  किसी
 पुकार  की  धमकी  दे  रही  हैं  या  किसी  yor  का  संवाद  आया,  उस  बार  में  सुदीप  दा  नें  जानकारी  दी  है।  किसी  भी  राज्य  की  मुख्य  मंत्री  हो,  उनकी  सुरक्षा  ...(व्यवधान  )

 थी  सुदीप  बन्धोपाध्याय  :  यह  थेट  मुझे  दिया  गया  हैं  और  मोबाइल  भी  मेरा हैं।  (व्यवधान 3

 थी  राजीव  पु ताप  रूडी  :  उपाध्यक्ष  महोदय,  इन्होंने  सदस्य  के  रूप  में  पहलें  भी  यह  विषय  उठाया  था  कि  इनके  ऊपर  Je  हैं।  निश्चित  रूप  से  इसका  संज्ञान  हम  लेते  हैं  क्योंकि  किसी  भी  सदस्य  को  कोई
 छूट  मिलती  है  या  किसी  पुकार  के  खतरे  की  गुंजाइश  होती  है,  तो  भारत  सरकार  x  माननीय  सदस्यों  की  सुरक्षा  के  लिए  हर  संभव  कदम  उठायेगी।  इसमें  कहीं  किसी  yor  का  संकोच  जहां  होगा
 और  हम  आपको  इस  बारे  में  आश्वस्त  करते  हैं

 आज  बीएसएफ  के  एक  विमान  की  दुर्घटना  sé  है,  जिस  कारण  कृ  मंत्री  जी  उस  स्थल  पर  गये  हुए  हैं।  उसके  बाद  से  उनका  अभी  तक  आगमन  नहीं  हो  पाया  है।  वठि  आप  चाहेंगे,  तो  हम  उस  विषय  पर
 भी  जानकारी देना  ७ ट  वह  सूचना  प्राप्त  हो  जायेगी  और  आप  चाहेंगे,  तो  हम  वह  जानकारी  सदन  को  देता  चाहेंगे,  लेकिन  अभी  वह  सूचना  उपलब्ध  नहीं  है।  ...।  व्यवधान)  निश्चित  रूप  से  मैं  गृह  मंत्री
 को  इस  विषय  के  ति  में  जानकारी  दूंगा  और  माननीय  सदस्य  को  आश्वस्त  करता  हूं  कि  जो  भी  आपनें  समस्या  हमरे  समक्ष  रखी  S,,  उस  पर  हम  पूरी  तरह  से  ध्यान  देंगे

 HON.  DEPUTY-SPEAKER:  Mr.  Minister,  you  may  convey  the  feeling  of  the  hon.  Members  to  the  hon.  Home  Minister.

 14.37  hours

 MATTERS  UNDER  RULE  377+

 HON.  DEPUTY-SPEAKER:  Hon.  Members,  Matters  under  Rule  377  shall  be  laid  on  the  Table  of  the  House.  Members  who  have  been  permitted  to
 raise  matters  under  Rule  377  today  and  are  desirous  of  laying  them  may  personally  hand  over  the  text  of  the  matter  at  the  Table  of  the  House  within
 20  minutes.  Only  those  matters  shall  be  treated  as  laid  for  which  the  text  of  the  matter  has  been  received  at  the  Table  within  stipulated  time.  The
 rest  will  be  treated  as  lapsed.


